LOK SABHA DEBATES

LOK SABHA

Mond eyy August b, 1977/Sravana 17,
1599 (Sahu)

The Iok Sabha r1et ar Lleven of the
Clock

[Mr Spraxur i the ¢ han]

QUFSTION Of PRIVILEGE
AGAINST  MINISTFR Ok IN
FORMATION AND BROADCAST-
ING AND CIITEL FDIIOR, NEWS
SERVICLS (} NGLISH),AIR

Mr SPFARFR  Onthe sth August
1977, Shrt K P Unmik 1shnang e ntice
of a questt n of pivilege agunst (1)
the M mstur of Int 1mat 0 and Broad
casting Shn L KA Advam and (2) the
Chuef T itor NMews Scrviws (I nglish)
All In ha Radio on the groundthatinthe
English Nuows Bullcun broadeast by the
All India Radio at 9 0o P M on the ﬁh
August, 1977 it wissaidthusom ot hus
remarks made in the IDuse on that day
were expunged by the Speaker whereas
none of lus remarks were expungid

T refurred the mattar to the Munister
of Information and Broadeasting for hus
commentsandalso called fora cipy of
the transcript f the sard News Bulletin
broadcast by the All In hia Radi»

The Mimstry of Information and
Broadcastng has wath the approval ot
the Mimster, informed me as follows

In the 9 PM Pnglsh bullun

oadcast on August 4, 1977, the
follo passage occuis at the
end of the news item pertalning
to the discussioninthe Lk Sabha
on the Congress motion seeking to
dmpmvetlgzcoudunomwl-[ome
Minuster

‘During the swrimomous debate,
fresh charges were flung by Con-
freeu members Reacting sharp-
g to one of these, Mr  Charan

l.nﬁ-chnllenpd the relevance
of the charge and offered to
if 1t 1s proved correct e

§ m‘:sd with han and
e gk g ey Vot
will speakon the motiontomorrow *

There 18 no doubt that All India Radso
hed erredinreporungtius particylar jtem
From the uncrected vopy of the day’s
procecdings of 1 ok Sabha it appears thyt
the hon Spuaker has used the words, 1
may expunge ' Unfortunatedy, the
ATR respondent understood this t
be*Luwpunge st Tt was incumi ent onthe
ATR Correspondent to have checked
with the cffiuid Reporters bufore men
tloning 4nv cwprnging® of remarks, |ut
n his anxtety 10 beat the deadline of the
man ¥4y PM Hindi andg

PM Enghh Nows Bulleting  th
ATR Cuoirespndent overlooked this
Important procaution

he nustabe was  however, unminten
tional and v regictied  Switable instruc
tions are bung 1ssued 10 AT R Corres
pondents to b mare careful witha view
to enswing, avorduice of recurrence of
such mustakes

Theie wiv however no question of
any wilful musrcprosentatun by A TR
Under these urcum tances 1t 18 reques
ted the Privilege Mouoen may kindly be

drnppld "»

In view of the explanation end the
regret expressed, 1 o gIve my
consent under Rulc 222 of the Rules of
Procudure and € onduct of Business 1n
Lok bSabha The mattet 15 trated s
closed

I hopt the accredited (‘nrre&romdenu
in the Press Gallery, particularly the
Corr spondents of an official agency like
the All India Radio, will be more careful
in tuture Whenever 1n doubt, they should
check up with the offical  record
of the proceedings of the House

1108 hrs.
PAPERS 1 AID ON THE TABLE

MoTITICATION UNDER MOTOR VEHICLES
ACT AND A STATEMENT

(BB AR g
o
the le{o—- o

A copy of the Delhs Motos Vehicl
) A oY Chimendaont) Rukes, 1909



3

! Papers Laid

Hindi and English vcmun ub-
%uhcd 1n N tification No Sﬁ&ﬂ-

9)/ Tpt ,' 1783,1:: Delhs G-m:ne
B

h Fe y 1977,
under lub-lecuon ( o ucnon
133 of the cles Act,

1939 tugethet wnh an :xphnatory
memorandum.

(2) A statement (Hindy and En?].uh
Versions) s reasons for
delay 1n laying thy abuve Notufica-
tion,

[Placed in Library See N+ LT-970/77]

NOTIFICATIONS UNDER ALL IMDIA

Services AcT, 1951

g R (o wew Fag)
v, ¥ ooy s & wfew wradrr
o wfufegs, 1951 &7 @vq 3 #
Iwra (2) & wang fefafam
wifrgaame (ferdy auy wielt aeweT)
# ©F oF Wy @A 929 T @
g

(1) wreda swarafas aar (F47)
araar qungs faaw, 1977 WY fearw
19 oTE, 1977 & Wi & UwwA
¥ wiaga w®T Ao Ao fe
531(2) & wwifor g

(2) wvefr swvafes &ar (wat
¥ gz ghrafor)  wmEar wwee
fafraw, 1977 & femm 23 ek,
1877 & W@ ¥ T9va ¥ wlager
geqr o wo fo 940 A wwifi
gTa
[Placed n Library. See N» LT-971/77]

STATEMENT CORRBCTING ANSWER TO
UNSTARRED QUESTION No 4874 DATED
26-7-1977 re ERBCTION OF FFRTILIZER
PLANTS ON THE BASIS OF CoAL AS A PEED
STOCK AND PAPERs UNDER Com-
PANIES ACT, ETC

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA) : I beg to
lay on the Table—

(1) A statement correcting the reply
Even on the 26th ]u.ly, 1977@
74

nstarred
Shri Am&:gughndeﬁmd-

AUGUST 8, 1977 §

Papers Laid 4

ing erection of Fertilizer Plants
onthe bams of coal as a Feed Stock.
Placed in Library See N.LT-
972/77]

(2) A y each of the following papers
cop and Englsh versions)
u.nd.:r sub-section (1) of section
619A of the Compames Act, 1956 —

the Government

(1)(a) Review
on the ngof the Hindus-
tan Petroleum Corporation
I.-lmsued, Bombay, for the year
197

13 (b) Annunl Report of the Hindus-
Petroleum Corporation
Lumtad, Bombay, tor the year
1976 along wﬂ:h the Au ted
Accounts md

the comments
of the troller and
Auditor Guneng thercon

[Placed tn Library. See N> LT-973(77]

(u)(a) Review by the Govern-
ment on the working ot the
Brnidge and Roof Company
(Indi4) Lamated, Calcutta, for
the yiar 1974 §

(b) Annual Report of the Bridge
and Roof Company (India)
Limuted, C-:imm, !;Er :.11::

19 Wi
mtgd?“ﬁcmumﬁn and the
comments of the Comptroller
and Auditor General t

(m)(a) Review by the Government
on the working of the Bridge
and Roof Company (Indi)
Lmu“t;d Calr:u;u for the
period from 1st January, 197
to 315t March, 1976 )

(b) Annual Report of the Bridge
and Roof Company (lndu)
Limuted, Calcutta, for
period from 1st January, :9—;5
to 31st March, 1976 along with
Audited Accounts and the
comments of the Comptroller
and Auditor General

[€)] Twho ltuemcnu (Hmd: and
delay 1 lmns the
oned “at ttems () () and Cut)
[Placed wn Library, See N+ LT-974/77)

PAPERS UNDER COMPANIES ACT AND A

TURE G ATION  SHRT
SURJIT SINGH >: 1 beg to



